BEFORE THE EXECUTIVE DIRECTOR AND FIRST APPELLATE AUTHORITY
INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
2™ Floor, Jeevan Vihar Building
Sansad Marg, New Delhi- 110 001
Dated: 6™ September, 2022

RTT Appeal Registration No. ISBBI/A/E/22/00035
IN THE MATTER OF

Janaki Bandlamudi ... Appellant
Vs.
Central Public Information Officer
The Insolvency and Bankruptcy Board of India
2" Floor, Jeevan Vihar Building
Sansad Marg, New Delhi - 110 001. ... Respondent
ORDER

1. The Appellant has filed the present Appeal dated 9" August 2022, challenging the
communication of the Respondent dated 11% July 2022 with regard to her RTI Application
No. ISBBI/R/E/22/00163 dated 28" June 2022 filed under the Right to Information Act,
2005 (RTT Act).

2. When the Appeal was under consideration, the Respondent has submitted that the
information regarding interim finance which is available on record has been sent to the
Appellant vide e-mail dated 01 September 2022.

3. As the Respondent has provided the requested information to the Appellant vide e-mail dated
01* September 2022, the Appeal has become infructuous. The Appeal is disposed of

accordingly.
Sd/
(Santosh Kumar Shukla)
First Appellate Authority
Copy to:

1. Appellant, Janaki Bandlamudi.
2. CPIO, The Insolvency and Bankruptcy Board of India, 2™ Floor, Jeevan Vihar Building,
Sansad Marg, New Delhi - 110 001.
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